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Judgement

_JT.

The present complaint was instituted before the erstwhile Consumer Forum, Baramulia, on 19.12.2016
alleging deficiency in service and unfair trade practice on the part of the OPs, seeking compensation of

K Rs. 5,00,000/- for the hardships and mental agony suffered by the complainant, along with litigation
charges of Rs. 30,000/-.

Brief Facts

The case of the complainant is that he is a poor person who was gifted one Marla of land by his uncle
under Survey No. 3736134461546 for the construction of his residential house. Despite depositing the
requisite fee for obtaining a water connection, the OPs failed to provide him with the water facility for
years together. Consequently, the complainant was constrained to approach the Hon'ble High Court,
which, vide order dated 07.11.2016, directed the OPs to provide the water facility to the complainant.
The OPs, in compliance with the said order passed by the Hon'ble High Court, thereafter provided the
water facility.

The contention of the complainant is that the prolonged failure of the OPs to provide the water facility
despite deposit of the requisite fee caused him considerable hardship, inconvenience,
agony. Accordingly, the complainant approached the erstwhile Consumer
compensation of Rs. 5,00,000/- along with litigation expenses of Rs. 30,000/-.
Notices were issued.

The OPs filed their objections and contended that the non-availability of water to the complainant was
not disputed. However, it was submitted that the water pipelines had been damaged by local
inhabitants, which contributed to the difficulty in providing regular water supply to the complainant.
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So far as the litigation expenses are concerned, the complainant first pursued the matter before the
OPs and was thereafter constrained to approach the Hon'ble High Court at Srinagar. Accordingly, he is
entitled to litigation expenses.

In view of the foregoing discussion, the complaint is partly allowed and disposed of with the following
directions:
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L. The OPs are directed to pay compensation of Rs. 2,00,000/- to the complainant for the hardships,
Inconvenience, and mental agony suffered by him due to the non-avallability of the water facilities.
2. The OPs are directed to pay an amount of Rs. 20,000/- as litigation charges.

The OPs shall comply with this order within a period of 30 days from the date of order. In the event of
fallure to comply the order within the stipulated period of time, the entire awarded amount shall carry
Interest @ 10% per annum from the date of order till its realization.
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